19 of 1925,

19 of 1925.

' THE INSURANCE (AMENDMENT)ACT 1055
S | ACT No 18 OF 1955

[3rd May, 1955]

An Act further 10 amend the Imurance Act, 1938

BE it enacted by Parllament in the Sixth Year of the Repubhc
of India as follows:—

1. This Act may be called the Insurance (Amendment) Act, 1955 Short title.

2. In section 118 of the Insurance Act, 1938, for the Words figures aAmendment
and brackets “to any’ insurance business carrled on by the Central of section
Government, or to any provident fund to which the provisions of the EI I’gé\f L4

Provident Funds Act, 1925, apply,”,’ the followmg words, ﬁgures and

s hrackets shall be substituted, namely:—

_ “to any prov1dent fund to which the provisions of the Pro=
" vident ‘Funds Act, 1925, apply, or, except to such extent as the
" - Central Government  may by order spec1fy, to any 1nsurance
busmess carrled on by the Central Government,”,
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